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of such a vaccine. The WHO has stopped its
grants and the more regrettable part is that it
has reportedly stopped the grant because they
laid down a certain line as to in what degree
the human beings were to be tried upon, it is
alleged that Dr. Talwar violated it. He did not
care for that report of the Medical Ethics
Committee of the WHO also and tried it on a
large number of women for the purpose of
studying its effects. The Government of India
also appears to have been taken for a ride
because lakhs of rupees have been spent by us
on getting patent rights in 20 countries. We
have got patent rights for thing which is
nowhere in sight: We have spent so much
money on protecting results of our research
which are yet to appear.

Sir, it is said the tests were made on Indian
rats and Swiss mice and they produced
inconsistent results. It has also been observed
that they might cause cancerous effects. That
is why the Medical Ethics Committee gave an
adverse report and the WHO stopped its grant
but Dr. Talwar has not cared even after that,
and he has been going ahead with these trials.
Sir, this is something which is hardly
flattering for any group of scientists,
particularly in our country. Sir, the said article
started like this:

"In 1974, a much-touted anti-pregnancy
vaccine was claimed to be round the
corner. Since then many lakhs of rupees
and thousands of dollars have been spent.
And after unsuccessful tests on both
animals and human beings, there is still no
sign of the drug. Was the country taken for
a ride by the doctors concerned? And what
happened to the grants of a scale of one
crore of rupees' that have gone into the
project.”

Sir, I submit. therefore, to the Government
that it is not only a question of looking into
this particular complaint or that. The
country's science  and scientists have to
be
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saved from loss of credibility. There are some
scientists, it appears, whose strong point is not
their indefatigable search for truth but their
ability to manipulate and manage to get
awards—national as well as international—
even on the basis of false and fraudulent
claims. It is not only that the tax-payer's
money and the credibility of science are at
stake, the health of the citizens of this country
which is a much more precious thing, is also
at stake.

Therefore, Sir, I would wurge the
Government to look into this complaint and
find out how these awards are manipulated on
the basis of false claims and fraudulent data,
and to ensure that our science will not be a
play thing in the hands of careerist or
professional manipulators whose love for
publicity or love of awards dominating their
thirst for knowledge. Thank you, Sir.

THE PUBLIC WAKFS (EXTENTION
OF LIMITATION) (DELHI
AMENDMENT) BILL, 1981.

THE VICE-CHAIRMAN (SHRI R R.
MORARKA): Now we will take up the
Public Wakfs (Extension of Limitation)
(Delhi Amendment) Bill, 1981.

THE MINISTER OF LAV/, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): Sir, I beg to
move:

"That the Bill further to amend the
Public Wakfs (Extension of Limitation)
Act, 1959, as in force in the Union
Territory of Delhi, be taken into
consideration."

Sir, the partition of the country had created
a problem peculiar to wakf properties as there
took place large scale unauthorised
occupation of such properties. To save the
title of true owners from being extinguished if
properties were in the adverse possession for
12 years or more, the Public
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Wakfs (Extension of Limitation) Act,
1959 was enacted to extend up to 15th
August,, 1967, the period of limitation
in . suits for the recovery of
any immovable property forming part of a
public wakf where the dispossession had
taken place at any time between 15th August,
1947, the date . : rtition, and 7th May, 1954,
the date from which the power to declare the
property as  evacuee  property the
Administration of Evacuee Property Act,
1950, ceased. By such

ion of period of limitation, the State
Wakf Boards were able to insti-

iiits.'; for recovery of such wakf
properties.

As ,th§ survey of wakf properties envisaged
under the Wakf Act, 1954, was still “in progress
in a number of the period of limitation was
extended jtwice by the Central Government in
1967 and 1969, giving the last period of
extension up to 31st December, 1970,
Thereafter, depending upon the circumstances,
the Wakf Boards were advised to approach their
State Governments for carrying out local
amendments to Public Wakfs (Extension of
Limitation) Act, 1959. For Delhi the period of
limitation was extended, once in 1974 up to 31st
December” 1975, and again in 1978 up to 31st
of*December, 1980. The Delhi Wakf Board has
approached the Delhi Administration for further
extension of period . of limitation up to 31st
December,' 1985, because the survey of wakfs in
the Union territory of Delhi is still in progress
and the Delhi Wakf Board is not in a position to
institute legal proceedings for recovery of
possession of wakf properties in a number of
cases. Such an extension of period of limitation
has already been in existence in Andhra Pradesh,
Karnataka, Orissa, Punjab and Tamil Nadu. It is
in the process of being extended in Kerala and
Madhya Pradesh also. In view ¢ of the genuine
difficulty of Delhi Wakf Board in lodging suits
for recovery of wakf properties which are to be
located in. survey the Bill for extension period
of limitation is necessary.
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Sir, I move that the Bill be taken into
consideration.

The question was proposed.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): The time tllowed for this Bill
is two hours. Yes, Shri Shahedullah.

SHRI SYED SHAHEDULLAH (West Bengal):
Mr. Vice-Chairman, Sir, the amendment is a
simple one extending the time for the operation
of limitation. Now, the question arises, why has
it been neces-." The hon. Minister has explained
the reasons to some extent. The first thing is that
it was nocessary for the Wakf Board* to initiate
steps to recover these properties. Before doing
that, they have to identify the -properties which
are in adverse possession. They have to make out
a list of such properties and then they have to
pursue these * cases. That is why it has taken so
much of time. The survey which they had to
make has not been completed and hence the need
for extension.

Now, Sir, it is a natural thing that those
persons or parties which are in adverse
possession of. these properties, they are -very
much interested in delaying this thing. '*' From
our experience in this country, the way the things
are being done, it can be easily concluded that
undue influences are *"e being exercised on
administration and others who might be of help in
identifying these wakf properties and naturally
hurdles are being placed before them and the
thing is not coming to a successful conclusion.
That is what is happening here. That can be taken
for granted. It is, therefore, necessary that proper
steps should be taken so that  there is no such
delay. '

Now, Sir, there is one more question along
with this. As you know, vested interests are
operating everywhere. These vested interests
have their own channels of operation.
Naturally if they are in adverse possession,
they want to continue in that adverse
possession till such time as they completely
rob everything out of the assets of these wakf
properties and render them useless when they
revert back ro the Wakf Boards. At that time
these pro-
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no value and will become valueless. It is for
the Government to take serious steps to see
that serious effort is made to identify the
wakT properties in adverse possession and
remove the hurdles if any placed in doing this
work.

Now, Sir, the Government have been -
saying from time to time that they are going
to bring forward a comprehensive Bill
regarding the wakf estates. There were two
meetings convened by the hon. Minister and
Deputy Minister and Members of Parliament
whom they thought might be interested in
the matter, were invited. Whatever opinion
was given by us, was taken note of. What we
learnt was that a comprehensive Bill was under
preparation. But we also learnt of certain
other things which do not allay our ap-
prehensions and we have our suspicion of
certain manoeuvres coming into operation. For
instance, it was hoped that the whole thing
would be looked at from democratic point of
view. But we find that what is actually intended
is to bring in excessive Government control and
this is what  is revealed to us from the papers
circulated. It was sai4 that Centra! Wakf
Council should be abolished and only B
department will look after it which will have a
control over the State Wakf  Boards.  The
argument 1 uvanced was that it would
bring about uniformity ifall the State Wakf
Boards are to be under the Central control. But
the 8tate Boards vary from State to State and
circumstances regarding Wakf estates vary
even from district to district within a State and
the State legislations have developed on their
own and I feel that due recognition should be
given to them. There is hardly anything needing
nniformrly to he imposed from the top i> order
to bring about excessive  control. These are
the apprehensions in the minds of the people
besides apprehensions about defrauding of the
wakf property by the mutwallis. There are all
sorts of rumours in Delhi thai all the leases
of Wakf properties are being given and we
find no contradiction also. We get the
impression that these things are going on
and the people are thus apprehensive on this
account. Our experiences suggests that onlv
the mutwaHs are not the only criminals,
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ror instance. [ recall an instance in Cal-
cutta around sixties.  There is an important
wakf State of Tipu Sultan family. I hope
whoever has gone to Calcutta would have seen
the  important mosque at Dharamtalla-
lLenin  Sarani  crossing. There are other
mosques also. Now, that is a very
valuable property. They have ote important
building and one big plot of over 100
acres leased by the Golf Club. All these
leases came to an end to with the condition
that there will be no further leases. There was
no provision for fresh lease and this was
stipulated in the lease deeds of 100 years or 75
years 3 pM ago. These properties arc
worth several crores of rupees, ;tt leasl six or
seven crores in  lollygunj, of the Golf Club,
and several crores tm relation to the
building near the GPO Then, Late Mr.
Justice Tariq Ali had appointed a firm of
<requted solicitors, S.  Dhavar and
Company, and it was deoi-ded that they will
manage the thing and they will give his dues
only to the rmrt-walli. The mutwalli had
nothing else -to with it. It was a Court order
and it was binding on all. And everything was
moving on smoothly. But in the sixties,
unfortunately, when the  lease came to a*
end a Congress advocate, who was the
Mayor of Calcutta came into the picture. And
then, things were managed in such a way
that a fresh -High Court order Witts obtained
and the firim, S. Dhavar and Company,
was dislodged. Their place WAS taken by the
Congress advocate. The advocate and
the mutwallis managed t« give a fresh lease
of the property to the Golf Club.  Similarly to
Shaw Wallace. This is what happened. Now.
the Commissioner was conscientious. He
was not "to be carried away thus. He did not
agree. The Commissioner was immediately
transferred. He did not have the time to move
the High Court. Immediately, the new in-
cumbent was brought in. This was don?
with the help of the Police. The Police
were there to take possession and the office
was handed over to the new incumbent with
their help. Then fresh leases were given
in favour of Shaw Wallace on the one hand
and the Golf Club on the other. In this way,
there has been fraud in relation to properties
and assets worth crores of runces. So,
mutwallis are not
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the only criminals. There are also others. Even
in Delhi, there are so many rumours about
leases.  Then, increasing  Government
interference here, for instance, the Ja-mait-ul-
Ulema and the Jamia Millia had their
representatives in the Wakf Board. What
happened, when the amendments were made
later on? The Jamait-ul-Ule-ma"s
representative was nominated by the Central
Government and the Jamia Millia's
representative was also nominated by the
Central Government. This is the situation
which prevails. The Boards and Committees
are loaded with nominees. When the
Government have taken up so much res-
ponsibility, they cannot put the screen of the
Wakf Board and stay behind and say that all
this robbing, this defalcation and so on, is not
Government's responsibility. When they have
taken up so much responsibility, by having the
power of nominating persons, they cannot
escape this. I understand, such things are
happening in the States also. These things are
happening in the States. The people are wary.
So, the mutwallis are not the only criminals.
There are also other new people who are
coming in, in their places, through these
statutory arrangements which are being made.
I would suggest that we should look at this
whole thing from a democratic point of view.
When there is Governmental interference, it
will endanger the secular character of our
State. This may also affect the majority. Then,
there is the question of patronage which will
come in, when shops adjoining mosques are
given to persons. In such a case, how can we
be sure that elections will be conducted
smoothly? In such a way, how can we be sure
that our democracy will operate smoothly?
There is a serious danger in this. It is not only
that the secular character of the State is in
danger. The democratic rights of the people
will also be in danger. Under the Constitution,
the people of India have the democratic right
to practise their religions in their own way and
as per their own understanding. Now. when
the Government takes up so much
responsibility and a centralised department
goes on doing this sort of thing, this will not
only endanger the whole fabric of the
Constitution, but it will also endanger the
social life of our people Therefore, what I say
is that the institutions should be more
democratised and in the
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local committees, in the mosques adjoining
the mobhallas, the Muslim population may be
given the chance to take part in the elections
of these committees and so on. This sort of
thing can be done. The Wakf Boards can be
more democratised and not only Members of
Parliament and Members of State Legislative
Assemblies, but. so far as the State Boards are
concerned, the Muslim Members of Munici-
palities and Zila Parishads may also be
associated. This should be left to the States.
But the Central Government is moving in the
opposite direction. The papeM that have been
circulated create suspicions in our minds.
Wrong type of history is being formulated. In
the entire history of the Islam for the first lime
in 1825— 1939 under Sultan Mahamud II 'he
mosques came under the control of Khalifas.
After the Moghul period was gone and the
British occupied India the, picture of Islamic
glory was gone. Then came the Sol-tan Mohd.
II. Now they are building another history.
History was circulated to us that in Umaiyad
period all the mosques were being Centrally
controlled. Only the Nawab's mosques or the
emperors mosques used to be controlled, but
other mosques, mohalla mosques and other
mosques, remained in charge of Kazis. Kazi
was recognised to give order in disputes and
everything. So, that remained in the Mw-
hameddan law and the British Government
also recognised that. Now, Sir, all this history
and writing saying that in the Umaiyad period
entire Wakf estate wti under the Central
Government, create suspicions in our mind
that the Central Government wants to control
everything, the State Boards, the mosques and
everything in the country. I would request the
Government to turn their faces just in the
opposite direction that is towards democracy,
and to look to the Constitution which inspires
us to have democracy both in shape and form
and leave many thingt in the hands of the
people instead of interfering in every small
and tiny bits of things.

SHRI MAQSOOD AIT KHAN (Karna-
taka): Mr. Vice-Chairman, Sir, I rise to
support the Bill. In his opening remark the
hon. Minister has given two reasons for
extension of the limitation in respect of the
wakf properties in Delhi for bringing
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suits in respect thereof. One reason is that the
Mutwallis or the Wakf Boards have not been
able to bring suits against th« illegal occupants.
The second is that the survey work is still in
force. Sir, this is not a new phenomenon so far
as the Wakf institutions are concerned,
especially of Delhi. In other parts of India
Wakf survey was completed about 16 to 17
years back. For example for State of
Karnataka, we published the first list in 1965
and I think almost 80 per cent or 90 per cent of
the survey work is over. Whatever is remaining
is stili to be surveyed, but that is a small Wakf.
So far as Delhi is concerned, not only a great
period they taken, but even after having been
reminded that they have been lacking in their
duties, T do not know what the reasons were
that they could not complete the survey. The.
first time that was taken up for extension, the
second one and now this is the third time. I
would request the hon. Minister who is piloting
the Bill that the defects in the machinery of the
survey should be looked into and he must be
able to see that the survey work is finished
within one or two years so that suits may be
instituted. Sir. at this moment, T would like to
take advantage of the presence of the Minister
and. 1 would like to say a few words about
wakfs. So far as the present Act is concerned, I
would request the attention of the Minister to
eection 3, to which he has made a reference
This is art extract from the Public Wakfs
(Extension of Limitation) Act, 3959 li says:
"Where a person entitled to institute a suit of
the description referred to in article 142 or
article 144 of the First Schedule to the Indian
Limitations Act of 1908. . ." I would like to
find out from the Minister why is it that when
there is a change or amendment that is being
made into the Act, these articles have not been
changed. Today the Limitations Act in India
which is in force is not of 1908 but of 1963 and
this Act was enforced on Ist January, 1964.
There is no article of limitation as article 142
or article 144. These articles have been re-
placed by articles 64 and 65 of the present Act.
If he was to find that the limitations should
have been extended and an amendment was
necessary, a further exercise should have been
done and these limi-
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tation articles should have been amended

to bring them in line with the present
Limitations Act. (Interruption) This is a

* suggestion 1 am offering to the Minister.

Coming I i a parai
I

situa ion we are in. On the one side, we give
assurance to the Muslim public and speak of
the intention of the Government that the wakf
property will have to be preserved, protected
and developed for the upliftment of the
Muslim community because the Muslim
community finds that there is a lot of
potentiality in these properties, on the other
side the interplay of the Act is such that
whereas you want under this Act to protect
them, there are other Acts which clash against
the interests of the present Act. For example,
the Land Reforms Act, or the Ceiling Act, or
certain Inam Abolition Acts. (‘am speaking of
Karnataka. The hon. Minister will be
surprised to know that uptil now under the
Land Reforms Act of Karnataka, and certain
Inam Abolition Acts of Karnataka. properties
which were attached to the wakf institutions
have been divested from the institutions and
the institutions have been deprived of proper-
ties worth not one or two crores but round
about 20 to 25 crores of rupees in the State
and the extent of properties in acreage, |
would say if you take one dis-strict of
Gulbarga, is about 75,000 acres which the
institutions have been divested of by one
stroke. In Raichur about 25 to 30 thousand
acres have been divested of. In my district of
Bidar in Karnataka, the institutions have been
deprived of about 30.0000 acres of property.
And taking the whole of Karnataka, the extent
would go into lakhs of acres. When we say
that the wakf properties are being protected, is
it not our duty to see that the interests under
this Act should not clash with the interests of
the wakf properties under another Act?

Coming to another crucial point, it was our
Prime Minister who in the year 1974 as the
Prime Minister of Tndia issued a letter to the
Chief Ministers of all the States and the Lieut.
Governors of Union Territories. The letter
said:

"I am deeply concerned over the fact that
wakf properties are under undue
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occupation of illegal occupants. The most
distressing fact is that some of the
properties are under the occupation of
Government and the local bodies."

Then she said:

"I would request the Ch":f Ministers 10
bestow their attention to this point and to
see that these properties are given back to
the Wakf Board. And the best way to do it
is thrash out on what lines the property
can be given."

Then she enlisted these into three categories.
One would be where the properties, as they are.
can be given back to the Board. If they can, the
local bodies or the Government should return
them back ' to the Board. Number two: She
said, if ' they cannot be returned or given back
to the Wakf Boards, then they must be valued
and (he market value must be paid to the
Boards. Then the third thing she said was, if
these two alternatives are not acceptable,
something must be done to enter into an
agreement with the Wakf Bcaid to see that
these properties are given on a long-term lease
to the Government or to the local bodies. These
are very clear instructions from the
Government but I would like to find out from
the hon. Minister whether in any State in India-
such a vast country with so many powers— '
there is a single instance where the Wakf
property, under the instructions of the Prime
Minister, has been reverted or given nack to the
Wakf Boards. Sir, I think it is* a lamentable
fact that not a single property has been
returned.

Sir, we in Karnataka have taken up this
issue with the Government of Karnataka and
we have been fighting it. One hundred and
thirty-six properties have been identified out
of which nine properties were such that they
could have been easily teturned but one
excuse or the other is shown every time' and
the result is that these properties are not
returned. Now that the Minister is very much
anxious, very much ambitious, to see that the
Wakf properties are protected, I would
reqjiest him to see that the intentions of the
Prime Minister as they were couched in her
letter of 1974 must at once be implemented.
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Sir, coming to the main question and
the Wakfs Act, I think the House would be a
bit benefited if I place before the honourable
House, through you, my own experience in
Karnataka. 1 was, for five years, the
Chairman of the Karnataka Board of
Wakfs. I dealt with people, with the
mutawallis, with the Government and with the
Act. I know where the loopholes are. The
first one—not on my own pari but which
everybody has been placing before the
Government and which the Government is
intending to amend—is that this Act has
no legal sanction. = The Wakf Board or the
Wakf body, whatever order it gives, it has no
legal  sanction because it cannot enforce its
own order. Take the case of illegal possession-:
What we have to do is, the Wakf Board has
simply to intimate the police authorities
that such and such place which belongs to
the Wakf has been illegally grabbed by
certain persons. If the police is active, well
and good. But we know what kind of police
we have, and interests are so diversified
that before the  Wakf Board can go to the
police, the other persons are there who would
rather get the best help from the police to
protect their own interests against the Wakf
Board. The result is that these properties,
once  grabbed. will always be in the hands or
occupation of the grabbers. When we ask the
Government, they say, you go to the court. Sir,
in how many cases can we go to the court? We
have been requesting—and 1 think this is
the request made ¢ in every State to the
Government—that if you want to see that this
Wakfs Act is enforced eeffectively, there
are two or three things that have to be done.
The first is, ycu exempt the Wakf properties
from the application of the Rent Control Act
which is in existence and is applied
everywhere. But very few States have done it. |
think it is only Bihar, Punjab, Andhra Pradesh,
Haryana and some others which have
done it. Sir, you won't believe it when f say
ihat in a city like Bangalore for a shop
measuring 10 feet by 20 feet belonging to a
mosque, a rent of just fifteen rupees a
month is being paid. Supposing it is a
Government property and the
Government is going to lease it out, it
will lease it out for not less than five to six
hundred rupees a month. Everywhere this is
the condition, this is the state of
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affairs, so far as the Wakf properties are
concerned. When we tell the Government
about it, we arc asked to institute legal
proceedings. But what about the court fee we
have to pay? We ask them to exempt EM from
the court fee. The Minister himself wanted
that there should not be any court fee and he
recently held a very big meeting with all the
Chief Ministers and the Law Ministers of
States advocating the eajse of the abolition of
the court fee. If h is not possible to do that, I
would request him to abolish the court fee so
far as the Wakf properties are concerned or
the charitable institutions are concerned'.
Make a beginning at least. That is a thing
which every Indian would welcome, r 1! f a
property belonging to God or Ci rfs is under
the illegal occupation of someone, one need
not spend thousands unl lakhs of rupees for
the recovery of it. He will simply file a suit. If
he does that, the Minister will get duayen
from R\l of us. Sir, I will seek your
indulgence; I v ill have four or five minutes
more.

.1 as the Wakf Act is concerned, wt:
have io deal with the Wakf institutions, the
mutwallis. the beneficiaries, the occupants
and the Boards. Most of the insti-tuiir.ns. I
would say. are either in urban arir.-'s or in
rural areas. Unfortunately, in rural areas,
wherever they had these agricultural lands,
they have been divested of ihem. they have
been deprived of them. Wv do not have any
prospects of income from them. It is only the
urban property which is remaining with us
now. If this Rent Control Act is not made
applicable ami if the Government thinks it fit
to abo'ish the court fee, most of our properties
will come under our possession. The difficult
question is about the behavi-wn of the
mutwallis, their erratic behaviour, not in one
way but in thousands of

These persons have not been able to
piotect the properties; they have not been able
to keep them intact; they have net heen able
to develop them. The result is that the
beneficiaries have to lose

We have, Sir, as earlier said in this House,
two or three properties that we developed in
Karnataka, that too in Bangalore, On one, by
spending Rs. 55 lakhs or so, we are having
an income now of
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Rs. 90,000 per month. On another, we
spent about Rs. 20 lakhs and we are getting
about Rs. 22,000 per month. On some
oiher property, we spent about Rs.7 lakhs
and we are gettinfi Rs. 15,000 per month.
The properties are scattered all over:
some are in Mysore, some in Bangalore,
some in Tunkur and other places. That is why I
was saying, if the Government lakes it to its
head that here should be a Wakf
Corporation; a finance corporation, not a
Corporation  merely worth a name but a
corporation which is a corporate body and
able to deliver the goods, a corporation set up
not with one or two crores of rupees but with
I'll) crores of rupees, where the State Govern-
ments should be the constituents, each
Government contributing about Rs. 10—15
crores, and a phased programme is given for
the development of these properties, I think
within  10—15 years the faces of these
properties which are located in urban areas
will completely change to the great benefit
of the Muslim community. The Muslim
community will be in a position not only to
run their own schools, rim their
administration, but will also have technical
colleges, medical colleges and engineering
colleges. They need not look to  the
Government at that time for any help, but look
to these institutions with this  corporation
of about Rs. 100 crores. 1 think
it is  not very difficult for the
Government to do that. The hon.
Minister ~ knows that he is giving Rs. 500
lakhs per year to the Central Wakf Council.
Instead of reviving, rotating loans, once
you decide that there will be a body with an
authorised capital of about Rs. 100
crores. Get it from the constituents, as I said,
of the States and big institutions. You can do it
in a phased programme of  five years and
will be able to have the scheme
implemented.

MR. VICE-CHAIRMAN (SHRI R. R.
MORARKA): Please conclude now.

SHRI MAQSOOD ALI KHAN: I am
concluding it.

The last thing I would like to say is about
the Boards. T think the view of the
Government is that these Boards have not
behaved properly in the past years, and
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there is a thinking on the part of the
Government, and I am sure that it is the
thinking of the Minister also, that these
Boards should be replaced by Commissioners.
Sir, if it so, it is rather very sad. But if it is not
so, I will be happy. I want to give one
suggestion to the Minister ou this behalf. If
you want to have a sort of watch over the
Wakf Board and to have a sort of vigilance
over them, then, you you have the Wakf
Board consisting of the same eleven members
as you have now, but take the members from
different faculties. For example, there should
be a Law Member. That Law Member should
be a person who is a retired Judge of the
Supreme Court or a retired District Judge.
There should be a Finance Member. He must
be a man who must be a chartered accountant
or he must have had some administrative
experience in financial matters. And there
should be one Revenue Member and one
Engineer-Member and one  Technical
Member. Five or six members of different
faculties, if you have, and then some other
members belonging to the Legislatures and
Parliament, that will come to about nine or
ten. And if you have one or two members
from the Government side, one member from
the Finance Department and one member
from the Revenue Department, to be always
associated with the Board, they will act as a
watchdog and will be able to see whether,
when the Wakf Board is deliberating on the
wakf matters, it is taking correct decisions or
not. A rider you can add thereon in the cases
of leases, in the cases of transfers of property.
You may say that the view of these members
shall be taken into consideration and that if
they make any dissent, then, the matter will go
to the Government and that the Government
will decide about it. So far as the financial
matters are concerned, there also you keep a
sort of limit up to which the Board Members
can give any sanctions or they can refer the
matter to the Government. These are the
suggestions. I would request the Minister to
take them into consideration.

SHRI SYED SHAHABUDDIN (Bihar):
Mr. Vice-Chairman, Sir, that the Wakf
properties all over the country, and parti-
cularly in the northern India, are i» a very
deplorable state, is an accepted fact,
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accepted both by the Government, I presume,
and by the Mulim community. These Wakf
properties, some of whom are of religious
significance, are sometimes acquired by
Government institutions with due regard to
what is considered to be the due process of
law. Sometimes they are simply occupied,
simply taken over, built over, in the name of
urban development as has happened in many
parts of the country. I do not have to go into
the details. Right here in Delhi with which the
hon. Minister is concerned directly, hundreds
of Wakf properties, more than 35 years after
the Independence, continue to remain under
alien occupation, under adverse occupation. I
am told that in a certain mohalla in Delhi,
Pahar Ganj there are about 30 to 40 mosques
still under adverse occupation. But that is not
the end of the story.

In Punjab and in Haryana there are
thousands of Wakf properties. I just received
a letter from Bhatinda that one local
municipality has taken over a graveyard and
built over it. There is nothing that can be done
about it. I came to know that in Kalka an
Idgah had been turned into a gurdwara and
that a mosque had been turned into a school.
Well, I wrote to the Home Minister. The
Home Minister admitted the fact. He did not
challenge it. But then he said that the Mus-
lims had left Kalka, and so the local people
had taken them over. I wrote back to him that
the Wakf properties belonged to Allah.
Muslims might have evacuated, but Allah had
not evacuated India. But the fact is that the
Wakf Board of Punjab did go in civil
proceeding against the occupants and failed; it
failed to prove a patent case, a prima facia
case a case which does not require any proof.
I am citing this instance to bring home to the
hon. Minister how impracticable the purpose
of the present legislation is. I will come back
to this question later. But T am not accusing
the Government alone. I know that the
properties are being mismanaged by the
Mutawallis, sometimes by the beneficiaries
themselves. The Wakf Boards are not
effective. The Wakf Boards are not active.
The personnel of the Wakf Boards are
corrupt. Sometimes they are centres of
political patronage. Nothing moves, nothing
happens.



227  The Public Wakf*

[Shri Syed Shahabuddin]

Now, the Government has been conscious
of the fact that the Wakf Act of 1954 is
inadequate. My hon. friend, Mr. Mag-sood Ali
Khan, with his vast experience of Wakf
administration, has brought home many
inadequacies in the present Wakf Act. There
was a committee appointed by the
Government called the Wakf Enquiry
Committee. It submitted its report in 1976. Six
years have elapsed. Still the revision of the
Act is in the works. In the meantime, the
Jamaat-e-Ulema-e-Hind held an All-India
Wakf Conference in 1979 and they submitted
a detailed memorandum to the Government.
Nothing has happened after that. If 1 am not
wrong, even the manifesto of the ruling party
contained references to -wakfs-a reiteration of
the old promise of doing something about the
management of Wakf properties. And there
have been a assurances any number of times
in both Houses and letters to the MPs, Some
of us have replied to th:m. I have replied to
two Ministers. Now I am happy to know that
in reply to a question that I put on the 1 Mh
July, the hon. Minister has said that now they
are reaching the end of the line, and he has
promised that by the next session, he will
definitely place an amendment Bill before the
House. I would welcome the Bill when it
comes. I hope it accords with the consensus of
the Muslim community.

My hon. friend very correctly pointed out
that it is not only a matter of revising the
Wakf Act of 1954. It is also a mntter of

revising  the various pieces of State
legislation which hurt and  hinder and
hamper the development of the Wakf
properties—for example, the legislation

relating to rent control, the legislation relating
to court fees and the legislation on land
reforms. For example, not only in
Karnataka but also in  Gujarat, in the
name of land reforms, vast  properties
which were used for the benefit of  the
Madrsas and Masjids, have Keen taken
over by the Government. In  Bihar the
same thing has happened. In West Bengal,
despite the very sincere plea made by my hon.
friend. Mr. Syed Shahdul'.ah the
Government of West Bengal threatens .0
take over a number of Wakf properties
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under the proposed Thika Tenancy Act. 1
wrote to Chief Minister Jyoti Basu saying.
"Please exempt the Wakf properties, at least
the public Wakf properties, not the private
Wakf properties, from the purview of the
Thika Tenancy Act." I do not know what has
happened. Sir, even at the Central level, the
Land Acquisition Act, for example, does not
exempt even places of religious significance
from acquisition in the so- called public
interest. I think the time has come when the
original Land Acquisition Act, which was the
creation of an alien power, of an imperialist
occupying power which did not care for our
religious sentiments, our religious
susceptibilities, should be changed at least to
this extent that places of religious
significance, to whichever group they may
belong, should be respected and should be
exempted from the operation of the Land
Acquisition Act.

Sir, as 1 read the objects of this Bill and
as [ listened, to the hon. Minister, I was
conscious of the fact that he has sympathy
for the Wakf properties. He wishes to
protect them, to preserve them. I will not be
unkind to say that the tears that he has shed are
crocodile tears. But I am sure that as a lawyer
and a judge, he realises how cumbersome,
how unrealistic, how impracticable is ihe
process of liberating a civil property from
the clutches of alien occupation through civil
proceedings. All that you have been doing has
not helped the Wakf properties in Delhia
tall. You passed the Act in 1959. You have

revised, it three times. You have revised
it three times. You propose to revsie it
today. I would like to know how many

properties you have been able, after identifying
them to be Wakf properties, to get back from
alien  occupation through a civil suit. I hope
the Minister has a positive answer and
can tell me, "Yes, we have been able to
liberate 200 or 300 properties." It is just
impossible. We know how the law courts
function, we know how the civil suits proceed.
I will come to this question as to how this can
be remedied if the Government is really
sincere. All I am saying at the moment is that
the procedure envisaged in this piece of
legislation is simply not adequate to the
purpose. You have diagnosed
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the disease but you have not prescribed
the right medicine.

In Deihi there are two types of Wakf
properties, broadly speaking. Some of them
are under private adverse occupation. I do not
know the number, because the honourable
Minister has confessed that the survey is not
yet complete, thirty years after we became
independent. All right, 1 am prepared to give
him another thirty years to complete the
survey. We know that there are lots of wakf
properties under adverse private occupation.
But what 1 am more concerned about is that
there are quite a few wakf properties, very
valuable wakf properties, which are under
adverse occupation by the Government itself
despite the letter, as was referred to by my
friend, (he honourable Mr. Magsood Ali Khan
of the Prime Minister, the Prime Minister's
instructions are explicit. And yet. right nuclei
her nose the Delhi Administration, the Land
and Development Office of her own
Government, the Works and Housing
Ministry, the Delhi Municipal Corporation,
obeys neither the letter nor the spirit of her
command. Yesterday I had occasion to state in
this House in respect of the capitation fees that
it seems to me that the Prime Minister's writ
does not run in country. This is yet another in-
stance in which it appears to me that the Prime
Minister's writ does -not even run in Delhi. 1
hope the honourable Minister will do
something about it. The Government—MTrs.
Indira Gandhi's Government —had appointed
a Committee called the Burney Committee in
1974. They went into only those wakf
properties which were in dispute between the
Government or a Government agency and the
Wakf Board. The Wakf Board claimed them
to be wakf properties and had gazetted them
as such. And yet, the Land and Development
Office of the Works and Housing Ministry
and the Delhi Development Authority claimed
them as their own. They went into 204
properties. They identified them. Fifty-two of
these 204 properties were said to be so-called
agreement properties. Now, I do not have the
time to go into these agreement properties.
But, briefly speaking, when parts of this re-
gion of Delhi were acquired by the then
Imperial Government to build a new Capi-
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tal, a number of wakf properties were taken
over by the British Government and Mus-
liums were offered compensation under that
infamous Land Acquisition Act that I referred
to, and the Muslims of Delhi— honour be to
them—refused to accept the compensation,
have not yet accepted the compensation. And
yet the Government after independence,
continues to claim ownership of those
properties. However, in good grace I must say
thank you for that, you permitted the Muslim
community to use their mosques and to use
their Qabristans 'under agreement' So they
were called agreement properties. Fifty-two
such agreement properties were identified. In
addition, 152 other properties were also
Identified. Out of these 204 properties they
broadly divided them into two categories: one
set to be restored to the Wakf Board and the
Government to withdraw all its claims from
there; the other set to be left in the hands of
the Government. All right, you have them,
you keep them. The Muslim community was
not satisfied with the report that was
submitted in 1976. And yet I would say, as
they say in my part of the country—

"ATI -gn 57 HI'I'S1 *TA1"

What you can give back, give back to them.
They are prepared to accept. So out of these
204, they divided them into two categories,
and since then negotiations are going on.
Now, six years have again elapsed and yet no
progress has taken place. And what I am
unhappy about is that on the 13th July the
Home Minister gave a reply and the reply
contains a very serious implication. So far the
Government had only said: "We have ap-
pointed another committee to look into the
recommendations of the Burney Committee,
and yet another committee: we are
considering the matter; the matter is under
serious consideration or under the active
consideration of the Government". This time
they said: "We are thinking of dealing with
this matter in phases." I must quote exactly
what was said. "The Government proposes to
consider implementation of the
recommendations of the Burney Committee
report with respect to properties claimed by
the Delhi Wakf; Board in phases", that is, in
bits and p'eces through the process of
bargaining." and to take up for consideration
in the first phas>6
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those properties about which there is no
dispute..............

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): What is the document you are
reading from?

SHRI SYED SHAHABUDDIN: This is
from the reply of the hon. Minister to my
question No. 326 of 13-7-1982. In the first
phase they shall deal with those properties
about which there is no dispute. So far so
good. Then they say: "but which are not
required for the planned development of
Delhi". That is to say, the Government, for the
first time, bares out its intention that even
those properties which were identified as
wakfs properties and which the Burney Com-
mittee had recommended that they should be
handed over to the Wakf Board, shall not be
given back to them, if they are required by the
Government for what has been said as,
planned development. As I said right in the
beginning, in the name of urban development
all over the country, waks properties are being
taken over. Now, there will be another stoty of
that type right in the Capital City.

What is the solution? My solution is that, if
the Government is really serious or sincere
about restoring wakfs properties for the use to
which they were meant to the beneficiaries, to
the wakfs authorities or to the mutwallis, let
them bring the public wakfs under the
purview of the Public Premises (Eviction of
Illegal Occupation) Act. Here I am very clear
in my mind about the distinction between
public wakf properties and private wakf
properties. I would not demand the same
facilities, concessions or privileges with
regard to private wakfs. At least in regard to
public wakfs properties please bring them
under the Public Premises (Eviction of Illegal
Occupation) Act.

May T draw your attention to sections 1(e),
5 and 15 of this Act? Sub-section (e) defines
public premises. It was recently amended in
this House. It goes to say premises belonging
to or taken on lease by or on behalf of any
company in .which 51 per cent share is
held by the
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Government, any corporation or local
authority controlled by the Central Gov-
ernment, any university, any institute in-
corporated under the Institute of Technology
Act, any board of trustees constituted under
the Major Ports Act, land belonging to the
Bakra Management Board, any premises
belonging to the Municipal Corporation of
Delhi or to any municipal committee or
notified areas committee, any premises
belonging to the Delhi Development
Authority—my  adversaries—The  Delhi
Development Authority and the Delhi
Municipal Corporation get protection of the
law and the Delhi Wakfs Board is refused that.
This logic is beyond my comprehension. If the
public wakfs properties are brought under the
purview of this Act. the task of evicting illegal
occupation is very simple. You have the
eviction process laid down in section 5 which"
I do not have to read. Under Section 15 the
court jurisdiction is barred. Therefore, within
15 days you can evict the occupant and
occupy the property. Therefore, if you ready
wish to help the wakfs boards or the
beneficiaries of the wakf properties, the
Muslim community please think very
seriously about applying this Public Premises
(Eviction of Illegal Occupation) Act to them.

I would not take too much of your time. My
specific submission to the Government .is
brief. Please revise the Wakf Act as soon as
possible. You have taken enough time
considering various enquiry committee
reports, their suggestions and
recommendations. Also. ple:ise implement
the Burney Committee Report, situation is
becoming like a cancer and it is becoming a
running sore and it is a point of grievance
against your Government, against your
administration, that what you promised you
have refused to fulfil, that what your own
officers have suggested and recommended,
under one plea or the other, you have run
away from that. And, Sir, privately wbrit are
we told? Privately, Sir, we are told: "Look.
This property is in the heart of the city and it
is so valuable. Shall I give it back to you?"
This is what we are told (Time bell rings.) It
shall not be given back as it is a valuable pro-
perty, no matter whether it was originally a
wakf property or not, no; mailer what



233 The Public VSakfs [15 JULY 1982] (Extension of Limitation) 234

ats legal slams is. Now, that, to my mind, is
not an attitude befitting a Government or a
semi-Government agency. There-lore, Sir, my
second suggestion is this: Please implement
the Burney Committee Report expediiiously.
Thirdly, I would like to plead: Please bring the
public Wakfs within the purview of the Public
Act. That way alone you can help us and this
will not help. This piece of Legislation will
not help. It is good as far as it goes. But you
will go on extending it every five years and I
shall also go along with you as I shall vote in
favour of this piece of legislation. But this is
only an eve-wash and this does not help you,
this does not help us, this does not help the
Muslim community and this does not help the
Wakfs. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Now, Mr. Hukmdeo Nara-yan
Yadav.

[31 masaa) => DakF a9
Fie WA 7E0)

Sl g¥ATE LA awy (fazv):
ITAATERA WEiggi, Al 3H 9%
TIH AZA TA E 2 AL TE FaAl
7 wIT gErAE gATT | ¥ ) Afwa
am A A9A H 32 F4 wrwEr 2
fr 1947 & 7z wwAT 9T ZAT 2
T AR TN T AT AT WEE
et & AeEre 2 oHT fasAr W
ATEIX FAAT 2 I AL I 97 9099
FoAr 2, afwma fBGsr § O faea
ATAAT  TFF T¢ FeA] HIA ATA
T F TERI TAT 1947 ¥ AT AF
JUEAT FATT FIA AN R AT ET
FI[ T 1 FFE AT A7 = witaT

XTRIT FI OTH FIT 2 | ATET
FTORME FIE AT R TFA AT
FooAar 31 fasere, 1980 3F F

TAT JT AT 77 31 FyETe. 1985
FF AT T2 VE F | W WTE 7
f; 1985 &F F1 S84 AT 1990
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dt9 F mowr #4097 qE EUT
a1 fe7 a@gresd mwiw fer 3zEd
AT FH DTE A AT AT F)
T At AT SFTH ¥E AT FIA
1 wfaar ot ;ass awg 5% FJAAT
@ 1 gz Adt & oArdr oS4 8t

A
woE |

SHRI SYED SHAHABUDDIN: I think be
is inspired by the Chair, Madam!

| gFNAR TN GRS 0 TH(AT
& w93 grdTr wear agar # fE
wifas @z 9™&AT #9121 wEEr
qqr ¥z & fw A% wm ¥ =17 3z

T
¥ &1 gar g1 50 feg a4 ®
qfadt &1 qEMAT B 94 F AW 9%
gofe w1 fasit & # AW
FIHAT 9 T AT WITAT HIAT FHIAT
atfgn #w ag zafaa f& aofa 41
g% ¥ A 9Y, 99T & ATH 97,
AT F AW 9T, FH % W E AT
o7 A9 ¥ ATH 909 I 9T &
A 9T, AT F oA 9T A9 am
FIF IF 3 A gL AT F1 fAer
TEETA A AM™ Z, TEHEI IEAA
fas wmaf %t ofy 7 fag 8¢ 72
ZizHq I A9 FT AT qRIA HT
oqqTe WL gl BT TET AFAT
W1 @R OFT I AT 2 TAR
faars @e7 wigs  Far =iz,
FEIT FAF FAAI FMGT AT HIHFT
1 Ix gy fagaw wear arfao
qZ AFE a1E WIHMATE | fassdr §
g7 721 2, Afws @ amT Z

qF TE A% F 0w F37 FATERTT
sl Zar Zrar f GO I
qIIT Z, ST A0T A7 ZAAEET AL TAT
2, qafg a7 T W1 FAT Z T4
@ Y RA 2.9 zmar 7 fw faear
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(9 Z¥737 ATOIE ATAE)

wradr & fad 41 dfar &1 w@T
aam wat @ 3w fE fastt afr as
UHT H HET FE0 F1 &AL, G
wrafgai &1 ofwgre 18 mFEr 0§
wfam afs 5di <@ sgar afses wfas
7 et & fag g w0 yfw ¥ faag
T AT qg 2, qdr af d, zAw
feer w1 etfeer =% gt 1« faar
aeAt & fag s@ad &, afew as
7 wfr & fA7, wF & fad ar
zaawEr 4@ 1 W fomdr afvsw &
faa a &t w17 1 IH 9T FE UF
TET B L WIE UFA W OFIW G )
dfaz & am g7 fasdr =@ wHE
@y At WF | Ar 5g Fgt w
TATH & | T 9T At FEE qFAT
FaaT 9fge 9T sw 9T 4t HIwT
&1 AT AUGE | AT HiT w7 &
g f& gw gufaser 2, swrsadr 2
T AT W oq4TAE 7

“grT A T AT R A A §E
a1, s w7 fEmrar zear @
gufasia Fad & @ BT zwa #40
Fouaua i 2 ) 9z, fgwa ¥
qia wreg w12 Fwfgn fwogw o wd
2, sufasliasi § w9 9T s gan
F AT # ORI ITEE AAATL FW
w21 & zifad wow fRdaw
w7 v g f gfer & awe, suwwr-
e wgRal, wafa & &g grfaar
W oawE #4 zan, Ai9EZ § fafaw
qz &1 wwar 3, aut wi o7 fafaw
qT 'WMT W AFAT 2, 9T aART 9%
HEAWT AT FT gaar &, foeard
# fafaq gz amw &1 #war @
afew fagre & A9, gwrdl WK
wEAl W 2 § wfavt %0 o
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afe gt 97 folaw gz am 2 s
# 1 TwweE FtoAfd YT g S
a1 qfaat & uFawr giar 3 fFawra
dw  AET @ wFar ¢, Twf@Eg
ERIE AZACL F7T &1 | WR AT
ETAT W TaA AT 99 4r, 47 qHA
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Fgx 2 WA G929 A 43 wr &,
FAT FCF BAICT q2arer w7 AfS7 |
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F AZAITT AT | FZ AT FA7 wF TR
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(MEEE e WEE OF
afww gwr? fa@Tr WoEEE qaErE aA
far wy § 37 wEfswi F e @ o
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g, T e N W &) a2 ¥
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N Ffe 1 o7 g fear
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qoEr AT TEAT R | TH 9T FETE
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suiE W GEEER AT ATTR
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Foh FFm fxaE safay g 2 f*
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A Ao, @ de w E A
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B L Ll 1 2 L AT CiL
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v g & Twr Ay @ AW mmae
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fe W | oad | ww A
W99 FlEw ¥ amA W "fewr
g w7 affar & qisds ¥ & gy
st fafazy aga ¥ dexr Argan
o amrang 3 f sl 3 faar
A AAiEz §, | ogmx Awqafow
T uF gawa § @y dedr g
Rgrgear & Tsgaten &1 A% 997
@ % AT fesArer usfafaed ga
R AT A garrd Al 2ar

;],.a.y'f) T gl Eaenny Gae d,u‘-‘._l‘f‘

@ker Lwly kaykma T ((madyl
385 £ gheld Ly Ll sualo
wrate Jlude 3 ppXaae oy o
ST S (wl e At A S
Sl N8l gy Je (el - pn G
et (ol o mapt aglar ya 3yS
AeBl ¢ s @ L Ky Sae S
Jus LBl g b e =S
w3t g3 el o Jee 3
iy &5 S bl K aefe
S oM e S g ad
M g st pl &Sy eaphen
& L5 W e s 0ay &
ot oyl £ Ly MU e KL
WP T e b Sl oS
S S ey B 8 Uy oYy
5 _aS M) sl Spm RS
Sers! St pof 65 ._,5.5 P
& akd iy 4 RS o3

i f 1 Transliteration in Arabic script.

[ 15JULY 1982 ] Extensios vf Wmiiv.258

{Delhi Amdt) E

@S Ruhedd &y b e
d‘;Jl“‘dI" (T < R S
0 K Ko 5yf LS 00 ¥ (s
b gl & iy gl sey o 8
DM £ s iy Bgge. (U
N P JEW. YR R FRCRe
el dans] Sgm 4 amyln s
L By g S e
L P A PP
Wy Rl g =g 33 L n
¢ hy Hy xy

Sy A gl @l o -
M S =L ale i
LKl &5 o wly P B
£ 4y i gy g3 S,

LS JET R 1 B B
e My U et s

S B LAY ey s

adaplyly B oacly oo

I RS L R S Ve
- & r‘ ts..."? "#s o Wi Ur.

el Kot eyl s
' K ois, «f s tnl. Y,
v b LY T
e 9‘ 4P &ymd lf‘y‘ I-‘Ir.'--
d}{r‘ (s &-J’ L’hi )-)\’ a i
,.1&5 £ L.J[I-,éih w’;’_! oL .
o ol b A e ke
0*. ‘_’”’ il‘. L" l)*"é"-" 1. et
B" w L’x“' ‘Q@ 5’5” J‘...LJ!.-.'- yis
g bagl gas gy
Wyage S Rl g7 2/ &f op Gd
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[ole sty 8008 op2]

By & dles ga K CH, K ol
¥ bims K us"'"]-'-‘n% I_’JU,’ &l e
wie Jy i o oyl B ke
iy ke pdee agegd Lo yae
R IS P S S U 4
Ul ats e ey Ny S
pl ot N L biss £ wysleile
ay Sl Sul o K
LY pmesie & e oS A o
POUICLTE IS Y K ERE Y P SN
" ugﬂhﬂe- uiu,f = dly 2y5 ol
2158 55 S oyl y (as gl 18
sl CiBly S pslale - Jly
dly 2y st Ol 5 s
u e = an e gl
cor Sae £ ool - e
B T ¢ IS { R Y w0

ue o fha £ 48
- d B Ll e W g a)
iy of goleda 4 UYSH ajlen
ity wad G - g
d&i o LYY WS ”l wagli y WP ‘_’j
2l S (eyd] oy LS o
opladla siyde. o, PR 11
wled 5 ol -4y cBla S
dyf B Gae godl S ) 48
A My i ppolste o
Jlara) gllae S e S Uiy o8
i o (yololly o Sy £ 308
w3 Plall 5 e gpte g

[ RAJYA SABHA | Extension * ligations 260

(Delhi Amdt,) Bill. 1981
I R P S P
Ut é o £ phedd S (Cle
Hrkou syl ol Kol oo e agly
YIRS 1 '.l,g.'s' & Wangfa, LI
Ui[?,f - Gi S TRpT
UOlatlen A0 of Tikeo & polsita
ude ealyy pa Wl A Lok g
ol - a ey o Ges ugate
By e &S aan S Y g
wbotedadd S Uy sary i g
e P A S e £,
Bizj € yolslla USU,] ol & Sye
K oml = 2 ekl LouS e 48
Foubs a4 S A sl
A5y 4S5 8 dﬂ Al 2 lan oy oy
SV S St e U 5
Liga = U b Jola wlylaxif
Lty § ypem e d e epe
Mal e olalle s S iy 8
K3y L3y o5 Ula g0 ciys
L M8 58 ke
el S oS el 8 Gpe k5
S e a8 v WS S
e dlin 5 el o e
YIS (25 oy g0l 135 Uya lye¥
PR e 7 e
yoa e Wil Al g $ 74/
Jela wllard] £ 2 Rume oS of
ahS g ¥ ofed = yed e
Ula F yan ytis & 3,0 o, ,ecs
KUyl 85§ Jyune Sh 33
0 Bl T 5% S ST e 3
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dlgpr By L85y &5 A &gyl
olsite U e &8 S
tMos A 5 hios sl t‘.-.'.-h'.ia QS
w e pl e SRS 2l
Rl EdaRasel S Sy Ko i
eyl 5 JUe - & Jexal k- 2l
o Ot Shetla - 2 Sy Shutls
& | Ryl LIPS FYOE V)|
JB8sn L Reled] EadeisesS B gl
eleSel - A 5y weslan 4y b
p 2 P per Sl £
S wlss Japi Sia S & (el
- oib g K alle yy b £ 8
biss £ pelella U ol S
U3 pamys A5 te o9l pae
il yRala | gpn 33 an Iaby
il &8 gp e U auhdye o
8 AP e gyl Uy
e & L yolela Uy & Sin
5 Ui el s B S s
useie £ oshyS L bs gt & HESE
elfetd] e ya K S ey S
RO EBAteneS 8 Syt (Shatle
Syt il sy pem JgB Jela oS
Jola o8 Rl adalend S

- ovirly iy

e e e gl £ (]

dlafle ity &S e Lale Uy
otd el e WS ey &
cop B olaily ) S L8
asye & polofle Ul - & JY

[15 JULY 1982] Extensios of Jamitm 262

(Delhi Amdt.) Bill. 1

LS Sy aly & O e e
S b phdaS egym 4
LAY IPS QPRTVIN S| AR

Mid ubd gt ple & R Kin
-2 U oy K yoloity

omr S egym £ pfalla o
Syt il @y el gl
hekebayyy JKaph pls & T
i o W ol - & bma,
cute W ey S 3l
R R
JE K ol ont 5 gy o

2tk - o Like e

ot Py Lt Wby

- Folan LS g Bafpheyey (K
wEeledepty Jheb - 2 5y
¥ Wygdy 8 P oy
il 93 e WS b
Sto-pr-r S 58
adfopy o Syer BFy 0
€ topy 6 @lale - 4 -
o Ay eadlon By
w8 < Uys gl e
N RNT LS LU
Mo o )5 ale e e
Eygd e ylih 9o oo 2
ilidwe o gEFes .
Sypt By gpe gekMos
L3P JIETY SO SRS S
oy ofella L
=¥ @dyd = yamel g

ol > -8 B ssyd v L
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Tl weny Sae o]
| eTTe—

@l 8 Sllp S Cddd Plal
'..Jﬁ uéﬂ L o w' ’J \J! ‘!i
'.‘Q ,s I.IQ»' 5”.3 J’ u.&-. bﬂ(&“

wals Rl i gyups = ¥ Jla
ey a8 en Linke Wil 2y o
I 2R B 1 EURVINCIOEI I
e gp Bie 30\) (S LBy yae
K5 oedla ae S g3 S
SR P CN T S VE S TP S
SE g en g ol o
Sl - Wals Uy fels
et £ S ae o Pl Gl
il ) #le £ aald o e
- el dg s o e
o wale Hylade Cla e yae
chlaake Ala S il el a2y
oIV gl RS &5 an Lialy UyS
BLURE 45 TR UL I I 3T
PRI FPRE T U SN (R PEN R )
S dW wypand o p4d oS S
RS ity 3T ey g
a GMeysia Bl A S m gyl
aalale 55 (9088 5 sapilay
SRS TN SO BPS ST Y I 7 EN F X
- e = falan = gskn S K
£ &S endlop oS pu = gy
T N L 0 LCA S
S e e
copilayy lwss o = gugly ye
— ket 33 33y - Y Lla
=g by WKJ - a0y olaxal

T RAJYA SABHA ] Extension of [limitations 264

(Delhi Amdt.) Bill* 1981

35 ilissnsd < g8 Lyl = oS Sae
a8 yaerd @l 33 gl S jee 338 S
eilal oS dW - geo & ejla) oS
wila]l (o Ay ey - g0 O
oap §owd 5 (Ml - e W
pl & B - e JRwdes ¥y
ey S ool el S e
S S8 AR 5 ko & wilad S
—a wly (S ppd g ] QXS )
Aele 5 Pypogxy g Sikes o
Sl S omea w2 Sman g
wale yhude Olla Jlo yam o
sy WS a5 n Wialy Win gy o
SFws g e ([0 Lot S 2
Sl S pilyakae aglen g2 - 2
ARy dha | glgh  sRud 8y A waels
~a omy i Gl ¥ ghelen S
5 ol pBRadel) K slo

[- Weo yagd ejlal (5 s

i dio wemATRY TF (Wi
q7Y) 1 IqEAT T AT R

o Haw M W "A A9
g ¥ 5 gorem Pt 1 & ug
#ra sl ¥ f5 A% az qav 2 0
ArAFETT T v uxm wfzr ¥
34 WlET w7 oatdlr ¥ faq aw
Filwse wE Fi A Al Foo o Mo
¥ AR 9FY W IEW warfE o wm
TH A ATHIT ARG T HEA 1 A
ara wathe wdf 2 v fag
¥ Al IrIF HIAH & AT A( AT F
Fio Tfo Do FI HAIvdw § 37
fergeara & fuamsr Foswwan =ifzo
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[ 15JULY 1982 ] Extensios of Umitations 2 66

(Delhi Amdt.) Bill. 1981

¥ ¢ W& 97 ag Fra g fwaEr
w1gar § f5 ¥ are us 99 wHar
a1 f ugrens ofwmr #fedr sz &
F¢l, afew o5 qawgry ¥ oF qlEae
N grew § Faw frar #HT agt
9T FIAIA FEq F AWM ¥ a8
FAAT SGT FKT @T & !

[ame : 15 ety 4w _,,&T]

s eetel 82 e g
b & of gy ol &2 e
el pr By I8 JU S AWz S
yhen’ 5 gl wl - A ke
¥ o et A e B S
ol phet Sy L el - 8 ad
YL IR R R R R eT
Ut enwlhe @y & =Bl o ey
oyl o g £l Bl -2
ced =S gy S ol b ees
& st el & St 8
o e cdole Ueman §f Aloe
Ut Unale Ule 8lgwly 2g 5 #5ye
15 493 W egling Ko Ll cyam 5
okt 2l S g Lod @By
LT W o) B RN L_(gi &4h
! W Jor e e ST S
boe S P M s Uy

[~ lay do vshrs Uy

W dor MEHA . F gen
Tarad & FgAl Fgar g fw
Tq ®fEwT ¢ A9 YA F TRIN
gt faatr mar & =T S Afeag w1
79 wFRy fgear gar ¢ IEa
Jgovd w1 TrEIY H oFad frar qar

.8

-_‘r[ 1 Transliteration in Arabic script.

N §9T WRA A g wicaT
¥ qx § faw ¢ g @ fy
o¥ dodE WX qrg WIAT ¥ 1 %R 9T
qar W@ fF A T § oar naw
FAH F AT W T AT
§ 7z fresll At ryfaleqs wAd
gt ar € o To grar I[N
fow awg & 931 & wAang o
gige At TR § @I 1) e
2 v Ty wwT qT AL FE@
Fr IETT B )

Fg wifge & & oI gAY E
s & g & & a1 fF gooa
YIRILTT FTE) TPHIEHIT Wl 7Y U
Bitxe 2 f5y 0 Ria: wiewg &
g & gETT q@r § ot fredi &
qZET WE IET T IR FI AT
FAUA o | AfeT WX IEHT T
ag 2 fF w@t A3 & 3 W
fartz #r @Y § d931 €F¢ O
anw AR Smr g R gEer 89
qadr oAl & vAr ) %A faa
wetl § fv gwix o awgd
qFEE § sA e w g &
raifers  watfvds § ag wody
Feeqardy #Y mgge 73 4 |

§ mifar ¥ a5 s fF a9
ger Fr A ¢ e el s sifeer
1 ditew g fefeex awgg &
gra FT &, AfFT W s @y
gl gar awg A1 fF oW W@
4% FiEY F goarg § Fordt
e & fafrerow #t AR g
F A A o gam am g §
wytar &1 wiEw § R e wifaw
§ g a@ ¥ g Yo wF
Y g9 wATies § A A
qRT Wl I vz & I/ AT A
AR AN ;gL T I F
TET W T O S dF b
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gifge & & 3 faa s e
qrég ¥ § AT gg SeIg mar

g 5 g = uw wiEsfar wA

A Awfeas  FEAl § o oqm
A T wEr YW M

,",'.__,-“ aetny Spw U”“"]'i.

Ut el & opwe (wl ae
aytr Eapliay Kol &S tg3 Loy (53
S HMa Loy - ca U by
L I Y L
Yy uth alel Wl Ao eslal
b fep TS Jrwiee S 40
o d ol e a5 S
S oS Badhe o b
el o e S e S
LS psh yt &btan Ll yl 20 0

~& wyyd  §

WUaly WS yam gbe ya] gy

10 yan gb Ja d 4 55 b
&) £ any JEK ,L}&'m W)aé.‘h- &8

35 oy B dPwe Sy L,‘ syla

- Ula f,&g o (.U & OPasa iy
P ET P AR U-SRL LT SR S X
PR BN SRR
XL oogte Jay & 2 4 S
& ke & et gyl Efe !
Syl 2 e S38 A5,
cd W o okt AL e
9 s S a gnd N
wdlin S o pn wheike arde

'
[

t[ ] Transliteration in Arabic script.

[ BAJYA SABHA | Extension Df Limitations 268

(Delhi Axadt.) BUI, 1981
5 oww phlel Gl g3 DS
- J;,f (g of U,IQL«S dlgl

8 Wyl e e il Lae
sFre S & el I AL s
IJ"” U‘@" - J’ I-'A-!b 2 ;,.a.a.!.a
uw] i1 st Ky Las \J‘*fj PR
ot elel £ S LBy S
iyl o8 olyRade £ W5, gRaly
ALl el o gemer £ B
‘_p’ i e L&b‘q} Ugé U,’M Ly
W du ok e pee S
)s U"’J J!axn apyd )" ,‘ b
N o C"b o W Ul LYy
wlyp3 § L.)i &SL) ai.»lq- Uiy ¥
~gsfe 1 #8305 o -

st S Sl oee e ST
e UyS saaf 2 ”' o By asts
l.‘”:’u phanrdgst¥ K Ay Bayi &5
Tt L o _,3.4,',“‘3 3lake ol
(v, oa et oo
st Hug wEAR gy Ty
axw Yachw uifgEr, wEew ¥ o4
CELILCURE I S L
™ fam & qaiferm & Y mw grew
¥t ¥ oA 9% ofsow o9
wEem are  fEimEww favely o,
T fam & 9 ¥ IF qERE] F
qradt 7 favifed & Adie w1 g%
for o w®r & 998 oy &9
AFTAT FEA ¥ WEHT ARL AT qET
¥\ ufsw § gumar g 5 fow wwae

¥ fad oz fomr 4w femr wmom &
R 9g 7 3§ R O A 9y
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T FAr ) uF A T faw F AT
qg TEAE AH ArEAAEH 0% AW
T %ax W a9g gAawr auy g R
7z oEAZv wifa< #gi waE H
AT | AF THASUA F( HHAT FALAC
wrar fF awdm F geaqedr FwarseE
¥ feegema ¥ odz3X & 3TAEY
waRaT # Afas g & uw @@
I afes 9T qeF ¥ ug oqr faqgowy
41 faaas smaE 9ov faaqr 97

argr, faaar srgr, @wear faar o
9% "=t 3 wifas & I7 )
aqrr fag qaw 04w oFEr &
FrEr Agr gAAT war faew @g v
Faar mr & qraas waAl ¥ 99w
SraRrat #t fagraq & fag ag = g
Aq @ 4g wifadaT w9 ang
F 8 S 12 9@ ¥ FEy
EAEAG U (R E T
fFar mar a1 ®T IaF TER AFE
frar  war 9r) AfeT  sfawss ¥
IH ORI F AW OPA Foarz W
qal #1 weEx gAr wEw dar A8
2t asr 5 amw ogiste wagE)
w1 qmT frar s @%@ @wa
zfr To a1 § zAH AT TFC
kT A &, afer agfaaa &
g ga St arvgeer  fgegewa W
awm F fawe @ FF% A
qTF A T AT, FZAT, IAC TIT
GMEFT AUET IAL TAT A A
a1 wEET 4g fear war 5 w4
AZT | FAIT F ATT AT AT HWOTH
ary g799r qeva goar 5 fregeam
N WEET & 30 39 F oax AT
sH1 faedll W ARl gEAT AT ATE
& Arx feadt srazmid qar & S W
AT AOTNTC AL AT AT [E | A

[15JULY 1982 ]

Extensios of Limitations 270
(Delhi Amdt.) Bill, 1981

fas wrgars fafes wr o wafas
A ¥ aen # ¥ faeer F @A
% gfeom, fgaraa w3w Wi d9R
F owgar @ & ar oar feadr &
wafa? & gfwar & mw'rzé’lfaq

% fad Fawe fergeam & @A
Frat w1 fax @wd § 7w e wWiE
ag TITAT LA S
afag g7 gFEdae F w@A Y,
7z faa 9z o war, #weA AT wAT
afer wrr M #% fF ATEE #T
AAIET FOAUEA IT AT A AT
gr asar g f5 9a smaadi & fAg
st efafesar fear femgatar gy

FIZA F w5 A A1 AGT F AFAT
¥ oy fafwdwa G2z % wfer zawr
QAR FAFT &F T FF ; Afeq
IAF wEr qar e sy
ST FEA F #EF F OE, ATAAT oA
# % TR ARAR FAr wifEm )
# fa® =AF0 WAFART  FT w@AT
agi aamar § gafaq 5 F g9-
air g fr fergsaa & wEdAm ow
qrgmifedT &, uw FAAT Ad g,
TRAfAFaT I3 8, THIAEr HiT
g FAR & Az fgrram w
gF W %P7 az aawr "wga g
ga% HIL SAATAZ AT AT
ag A1 T 71 o fergeam av ary
ar oz é\ﬁn{, fgeelt & mege g
#es & fr w73t 9 A5z F
IAAT & AF AT A3 FAd S
T A BT WA Al Foaqwar g
ff &1 & &7 7 fozdt w1 am 71
@eT %3 v g 5 fsar &
qAAqT TU7 J8 @ oawv! &
w2 § 1% 93 el w7 & @y A
& 7z fgrgsa ¥ g% 7 3 7 firg-

'R W OAATAAT FOAFE 703
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[ duz wewz gros)
F1 @ ¥ @9 § famar s
q ggAs w7 w@rar & mmEr gy
fam aEms W& & FAC 98
FW@ W1 I AFMIE FogEyar
g 1 wmfey @ FwWT #1 3%
gear wifgd | oF &1 z@d a9
& ¥ AW IMT A F AT FIE
#OIAF W ME FE & AT
azi 9¢ & € & 1+ § ag Fmar
g & maz omw z@ & Fr g%
gt I £ A1 S AEE ArEE
TGS T2 | § 39 TR T gear
famw1 sy Afswmé femr 3 o
N3z F WeaT, TARI CIH AT 9
TAF FIT FE EHT 9EAT | ZEe
e i Mg oy 1 g@d fivage
fr o= fafnzas faw 5wz g a1f
A THT, 7T AAT AGl ¢ | WS F AT
g & 7ga & fergz, fom% awmm
g wrE SA 9% A feeepr aEr
g, fomw fasr Fwemw aw 97
g 2 1 IR g FEar & fw owmr-
ST T, SEEHE AT | FEr -
FA1 AE 9T AA Al F@ A
faamr, afesq fwdlt 0 FE @R
g fr oe zgdz A& W & a1
HFQEAT W AL EAT | WA FE
fazam 9v  ammEs  Fear safad

A1 "wArRA T8 T HFAT | WL
iy fft qaaww & w2, oot
w41 7 7 5 o wgie
2 d1 ag JE ¥ awar |

# ust w7 2@ 91 v o wHar
ar g & f& w fafwdww famw &
w7 W ogEA W fer 2o

[RAJYASABHA] Extension of limitations 272-

(Delhi Avidt.) Bill, 1981

nRY Ay FH g fF aww ad
99 F1 9% F4T T FEAT ) T
% & ag sFwaa amwr 2, fomd
fF o oETE F1 SEaz FEAT qAZA
¥ fewmw s swa § 0 fEw
7z arT AT ong v adr & faes
I ATRAT H AT wAAW 2 | HY
wif AFgE uA &t W@y 9 FALE
we| A F FawHT ¥, gEIL WrH
TR F ARE A€ F JgAT A1, T
9% A1 | §AT 7 muAEGAT 30
FEI | BT F2Z ¥ WUA-NUA FATIA E,
faedll & o ARIEE F A FEF F
AET 2 BFA A AT S M F Y
faseft F 78 &1 awa 1 feeend
¥ WewT  geEE dea dJoF
awr Fwwdr A1 feguzow F am
q wETE 91 WEErsE g TE 41
T IA AWAET F1 AT AE ATIZ
W % am swhwaw fermae a7
famr ar, s o ofwrd G451 &
wfean fromdla ® 37 Ftaam

97 2 |

(1800 - godle anl 3pm gpd]

£ &l —tiale ey s
llisa LI = gab o S LD g0
g o 2 G S bl y
b eyl & sy e eile
oheted) O salgtugy) Cidy Kl
o e pU 5 1 adpeliyal o
S Klale 5 gadia 5 polaile
¥ & la Lo ok aamyd (ybe
Wie o odd U O e
Lypan o R -2 Sula e
Sk B S saka e &S
ool U ose sde oAl WS g

t[ ] Transliteration in Arabic script -
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Uy e b ¥ dale Ly
kg Rala) 22 g £ o ud g7 S
W & sy Skl ya&eyl S
@ &8 a SN oy opa
OAhRukyl &g eS HAT Akt
S oppeds B8 T A W) alens ¥
S fiegdin gae SiEG | olaxi]
&g Bl ey golaXi] S g yly R
ent & U gaek g0 LK) Sy Oye
W 9\ ypam gwil S yae e
e 2 ey plelle O o
S e e bl Wi bilg
e splis e ali v g0
Ut (M 0 WK el L,
Vo Veman g &2 &l WS Yyman
wtloils LBy o ga Pl &S
&S & oS & P S I Y U< N |
S8 el Ui b ¥ akd
- Uy K odad 5 e 5ly g3 42
Lad LS @agasi€d oS ] X (o]
W el S pie WU K Wl gl WP
e L ede gl o G <)
Wl 5 gy 2 Om S dgm
(i S fagh & Way K2 el
Ll LS )’}5'-! 8 ugt"-\ﬂ# hg‘ i)
S i e 5 S 2 e ga
PR I L I
eonly iyt > &2 ¥y a mepoyad
~Ay & S pped] (S ylRegols
~dzaly) oS Slaky Nemie ain
e Rald o patyyd] - glao
s e Py o el

[ 15 JULY 1982 ] Extensios Pf limitations
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(Delhi Amdt.) Bill, 1981

vidfella g cpr g0l & L s
e § @ u oy e
LTI J C IRV S W SR
'l e oar dyy el S
E U S gl ifpe ee
3> dd gue] oladla xS sy
oskela S e L o
ot o Kl Lelile Ghe o
Ut S gy i
~ailyph g e S Jo - e
Mann € Slsdsy ol = 02043 Jalen
PidFan (o A ] o3 gal
dmgo Sy wly L TRy )
3P S gmd! a5 ragais
S und & ogr iR GdFms
¥ pads ot e A
e prd oy € uplly Aoy o IR ake
] l_s,::JL‘ Pyfan &3 &8ga8 -8 o L Con
Syp Iny S ke ey (Wl A! 2
ofe! W e U e L e
epdfodla S O, &S s g0 o
Bl b33 goe oyl of Jilie €
p S gle o S 2
gl b agady S Saiseaal
o ol g gh i ) S el
iagyd S g gialad! O a lxke
otk 20 o B I8 L A
8 gelalle XS _gul ks £
Plali = pad gae &8s S ypeyd
Aale Upn 58y o8] (gan ot 6443
s € gyladan gk ro i
ot & Al en Ueman et
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[setla sun) o ]

it PRegddd O e Wiman
3535 Sl gar S o el
. Ad S Mk a8 S,
“ oy b Siae I slaxd]
wigb &e &5 B gae g 5 fRasain
92 Eaaghd il Kl g2 Smiyd
S oS o oyl 2 S ow
A Sy 93 Wl S SRegnde
o & e S e 5 e
ol othe I w3l 5y e
P ol S s kb3 S pyugd 7y
LI I I I Y SE PRV e
& (85 g R &S 1445, oS wly
A = E By 93 b el
why 5:.5" RPN TR A N R L
@ gt 3 S Modn 5g 8 yayd
I TS N e Mgl &S
S ey o5 ofalla §§ ¢
PP 8 gt = o I e gela
Lgadd Pl o ap K t?i oS Lyda,
Slpiter (ol g B gae? S o
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